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 IN THE COURT OF ADDITIONAL  SESSIONS  JUDGE-2(FTC) : TINSUKIA                   

 
 
Present:      Sri  J.K Das, (AJS),_ 
                 Additional Sessions Judge-2(FTC), 
                 Tinsukia  
 

Date of judgment:- 05.07.2022 
 

Sessions Case No. 119(T) 2014  
                                                  U/S. 326/302/34 IPC  
                                  R/W Sec. 25(i)(a)/27 of  the   Arms  Act. 

(Doomdooma Police Station Case  No. 11/07) 

 

 

1) COMPLAINANT : STATE OF ASSAM 

2) REPRESENTED BY Sri  R.C. Das, Learned Addl. P.P & Smt. 
J. Phukan Addl. P.P. 

3) ACCUSED 1. Sri  Lok  Bahadur  Thapa,  
S/o. Lt.  Nar  Bahadur  Thapa, 
Naharoni  NC  Village, P.O  
Borhapjan, P.S  Doomdooma,  Dist. 
Tinsukia, Assam. 

2.  Sri Manash  Duwara, 
S/o.  Lachit  Chandra  Duwara, 
Borhapjan Naharchapori  Gaon, 
P.S  Doomdooma,  Dist. Tinsukia, 
Assam. 

3.  Sri Prabal  Neog, 
S/o. Lt.  Holodhar  Borah, 
Hatigarh  Gaon,  P.S, Barekuri, 
Dist. Tinsukia, Assam. 

4. Sri Abhijit  Roy,   
S/o.  Sri  Amal  Roy, 
Tarun  Nagar, P.S  Makum, 
Dist. Tinsukia, Assam.   

5. Sri Paresh  Bhumij,  
S/o.  Lt.  Bonomali  Bhumij, 
Lakhipathar,  Duguri, P.S  Digboi, 
Dist. Tinsukia, Assam.  

6.  Sri Dhruba  Kujur,   
S/o.  Lt. Vika  Kujur, 
Longsowal  Siding  Gaon, 
P.O. Borhapjan, P.S  Doomdooma, 
Dist. Tinsukia, Assam 

7.  Sri  Tarun  Mahanta, 
S/o. Sri Puheswar  Mahanta, 
Bishnupur,  Gutlibari, P.S  Talap, 
Dist. Tinsukia, Assam. 

Represented  by          For the accused Sri  Paresh  Bhumij..….. 
Advocate,  Sri P.  Dutta. 
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 For the accused Sri Probal  Neog  & 
 Sri Dhruba  Kujur…….Sri P.  Bhowal, Advocate 
 

 For  the accused Sri Manash  Duwara...….. 
Sri  N. Prasad, Advocate 
 

 For the accused Sri Tarun  Mahanta & Sri  Lok  
 Bahadur  Thapa…Sri S.  Buragohain, Advocate.   
 

 For  the accused Sri Abhijit  Roy…………………… 
 Advocate. Sri  S.N  Choubey                                          
 

 
  
 
 
 

 

  

Date of Offence 05.01.2007 
 

Date of FIR 08.01.2007 
 

Date of Charge sheet 29.06.2013 
 

Date of Framing of Charges 27.03.2015 
 

Date of commencement of evidence 10.08.2015,  22.07.2016, 29.03.2018, 

07.05.2018,   31.05.2018, 11.06.18, 

28.02.19, 22.04.19, 17.06.2019, 

11.07.2019, 06.08.2019.    

Date on which judgment is reserved NA 
 

Date  of  recording  Statement  Defence 06.01.2022 
 

Date  of  Agrument 01.07.22 
 

Date of Judgment 05.07.2022 
 

Date of the Sentencing Order, if any  NA 
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Accused Details: 

 

Rank of 
The 

Accused 

Name of 
Accused 

Date of 
Arrest 

Date of 
Release 
On Bail 

Offences 
charged 

with 

Whether 
Acquitted 

 or 
convicted 

Sentence 
Imposed  

 

Period of 
Detention 
Undergone 
during Trial 

for 
purpose of 

Sec. 
428 Cr.P.C. 

 

1 
 
 
 
 

 Sri Lok  
Bahadur  
Thapa,  

24.01.07 19.02.2007 Section  
302/326/
34 IPC 
R/W  
25(1)(a) 
& 27 
Arms Act  

Acquitted NA    NA 

2. Sri Manash  
Duwara, 

03.01.14 09.01.14 Section  
302/326/
34 IPC 
R/W  
25(1)(a) 
& 27 
Arms Act 

Acquitted NA    NA 

3. Sri Prabal  
Neog, 

17.07.07 15.02.2008 Section  
302/326/
34 IPC 
R/W  
25(1)(a) 
& 27 
Arms Act 

Acquitted NA    NA 

4. Sri Abhijit  
Roy,   
 

07.02.07 08.03.2007 Section  
302/326/
34 IPC 
R/W  
25(1)(a) 
& 27 
Arms Act 

Acquitted NA    NA 

5. Sri Paresh  
Bhumij,  
 

 09.01.14 Section  
302/326/
34 IPC 
R/W  
25(1)(a) 
& 27 
Arms Act 

Acquitted NA    NA 
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6. Sri Dhruba  
Kujur,   

29.01.06 26.02.2007 Section  
302/326/
34 IPC 
R/W  
25(1)(a) 
& 27 
Arms Act 

Acquitted NA    NA 

7. Sri  Tarun  
Mahanta, 
 

24.01.07 23.04.2007 Section  
302/326/
34 IPC 
R/W  
25(1)(a) 
& 27 
Arms Act 

Acquitted NA    NA 

 
 

 

 

 

 

 

 

                                              JUDGMENT 
 
 

 

1)                The  brief  case  of  the Prosecution  is  that on  05.01.17 

at 6 P.M in  the  west  side of Longsowal of Highway no. 37 in  some  

shops, some unknown  miscreants  had  opened  fire and  as  a  

result of  10 persons  namely, 1) Manoj  Kumar  Gupta, 2)Bablu  

Gupta, 3) Binod  Kumar  Gupta, 4) Arbind Prasad Kanu,  5) Arbind 

Prasad, 6) Asu  Dey,  7)Bigen  Prasad, 8) Satya Narayan Prasad, 9) 

Rajen Bhumij, 10) Jabed Siddiquir were killed and 1)  Sandip  Prasad,  

2) Banta  Prasad,  3) Duwarika Prasad, 4)  Guddu  Prasad 5) Ganesh  

Thakur, 6) Madan Prasad, 7) Radjesh  Kumar  Kupta  &  8) Rekha  

Kumari sustained   severe  injuries  in  the  gun  fire. Hence  the  

case. 
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2)           Receiving the FIR,  the Doomdooma P.S. registered a case 

and investigated the matter and on completion of the investigation, 

charge sheet was submitted against the accused persons and 

forwarded them to face the trial. 

 
3)             On  appearance   before   the Ld. Sub-Divisional Judicial 

Magistrate(Sadar), Tinsukia, copies were furnished  to the accused 

persons U/S 207 Cr.P.C and committed the case to the Court of 

Session for trial. Accordingly the GR case no. 29/07registered as 

Session case no. 119(T)/2014 and transferred to this court for trial. 

 
4)          Upon receiving the record and appearance of the accused 

persons in this court and upon hearing both sides and considering 

the materials on record and after hearing both sides, charges U/s. 

326/302/34 IPC  R/W Sec. 25(i)(a)/27 of  the   Arms  Act  had been 

framed against the accused persons by my  ld. Predecessor,  

particulars of which read over and explained to the accused persons  

to which they pleaded not guilty and claimed to be tried.                                                            

 
5)           During trial, prosecution examined twenty  one (21) 

witnesses. The accused persons  were examined u/s 313 Cr.P.C  and 

their pleas are  of  total  denial. I have heard argument put forth by 

the ld. Counsel for both the sides as well as gone through the entire 

materials available on record. 

 
6) Point for determination :- 

 
(i) Whether the accused persons on 05.01.2007  at  

about 6 P.M  at  Longswal  Tiniali,  N.H  37  under  
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Doomdooma  P.S  in  furtherance  of  their  common  intention  

opened  fire  and  voluntarily   cause  grievous  hurt  to   

Chandeep  Prasad, Kanta  Prasad,  Juarish  Prasad,  Gudu  

Prasad,  Ganesh  Thakur,  Madan  Prasad,  Brojen  Kumar  

Gupta  and  Rekha  Kumari and  thereby  committed  an  

offence punishable  U/s. 326/34 IPC?  

 
(ii) Whether   the accused persons or  about  the  same  

place in  furtherance  of  their  common  intention  committed  

murder  by  causing   death  of  Manoj  Kumar  Gupta,  Bablu  

Gupta, Binod  Kumar  Gupta, Benta  Prasad, Arabinda Kr. 

Gupta, Asu  Dey,   Bigen  Prasad Gupta, Satya Narayan Prasad, 

Rajen Bhumij,  Javed Seikh and  thereby  committed  an  

offence punishable  U/s. 302/34 IPC?  

 
(iii) Whether   the accused persons  at  the same  time  

and  place,  the  accused  persons  were  found  in  possession  

of  arms  and  ammunitions  and thereby  committed  an  

offence punishable  U/s. 25(i)(a) and  27 Arms  Act? 

  

     DISCUSSION, DECISION AND REASONS THEREOF: 

 
7)     PW.1,   Sri  Gopal  Das   has  deposed  that  he  knows  the  

accused   Manash. Many  years  back,  some  ULFA  cadre  had  killed  

some  persons  at  Longsowal.  One  person  named  Ashu  was  

killed  and  about  8-9  persons  sustained  bullet  injuries . He  

cannot  name  the  person   who  killed  those  people. 

 
8)    The  cross  examination  of  this witness  is   Declined  by  
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defence.  

 
9) PW.2, Sri Prabin Deka  has  deposed  that  he does not know 

the accused persons. Incident took place in the year 2007 at about 6 

PM. At that time he was in his residence. When he was at  his 

residence, he heard the  sound of crackers and also heard hue and 

cry outside his house. After few moments when he came out from his 

residence, he saw some persons  sustained with bullet injuries and 

the injures persons were shifted to the hospital. Later he came to 

know that 10/11 persons were succumbed due to bullet injuries. 

Manoj Prasad, Arabindra, Asutosh Dey, Arabinda Gupta, Bigen Prasad 

were killed. After about 2 days  Police visited his house and  he was 

examined by the police. He lodged the FIR. Ext. 1 is the said FIR, 

Ext. 1(1) is his signature. He also put his signature in Ext. 2. Ext. 2(1) 

is his signature.  

 
10)          In cross examination  the PW.2 has stated  that  he has 

not seen anything collected and recovered by police from the P.O. 

 
11)          P.W.3, Sri Amit  Kumar  Gupta  has  deposed  that he 

does  not  know  the Informant. He  does  not know  the  accused 

persons. The  incident  took place  on  5th  January, 2007  at about  6 

P.M. At  the  time  of  occurrence he   was  at  home. About  six  

persons  came with  covered  face to Longsowal  and  they  opened  

fire to  his father, two  of  his uncles and one  of  maternal uncle. 

Total  eleven  persons died  in  the  incident. About  6-7 persons  

sustained  injuries. He was  playing  Bad-minton in  front  of  his 

house at that  time. The incident  occurred  at  a  5 minutes walking  

distance  from  his  house. Next  morning at  about  3 AM  he came  
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to  know  about  the  incident. He went  to  the spot alongwith  Raju 

Ekka, Dhurba Kujur and  Bablu.  His uncle  first  saw the  dead  body  

of  his father, Manoj Gupta, uncle Promod. He  immediately  informed  

the  police  and  army.  Police  came  to  the  spot in  the morning. 

The  dead  bodies  were  taken  to  hospital  for  post  mortem.      

 
12)        The  cross  examination  of  this witness  is   Declined  by  

defence.  

 
13)       P.W.4.  Smt.  Sarita  Gupta has  deposed  that  she   does  

not know the Informant. She  knows  only one accused,  but she 

does  not  know  his  name.  She  does  not  know the  other  

accused persons.  The  incident  took place  on  5th  January, 2007  

at about  6 P.M.  The  day  was  Friday. At  the  time  of  occurrence  

she was  at  home. Somebody  opened  fire in  a Tea  garden at  a  

distance  of about  1 KM  from  her house. The  incident  was   told  

to  her by  some  boys.  She visited  the  spot  on  the same day. On  

reaching  the  spot  she  saw  her  two sons, namely,  Bablu Gupta  

and   Manoj  Gupta  were  lying dead near  Tea  garden. Thereafter  

she screamed  for  vehicle  to  take  the  boys  to  hospital.  Binod  

Gupta was lying  dead near  Pan  Gumpti.  Binod  Gupta  and  

another  person  were  taken  to Civil hospital by  a  vehicle. In  the  

morning  Bablu Gupta  and   Manoj  Gupta  were  taken  to  the  

hospital. Police  came  to  the  spot. 

 

14)      The  cross  examination  of  this witness  is   Declined  by  

defence. 

 
15)       P.W.5, Smt.  Sakuntala   Gupta  has  deposed  that she   
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knows the Informant, Prabin  Deka. She  knows  only one accused,  

Dhuba but she does  not  know the  other  accused persons.  The  

incident  took place  on  5th  January, 2007  at about  6 P.M. The  

incident  took  place  at  a  distance of  ½ KM  from  her   house. 

Somebody  opened  fire. They  heard  the  sound  of firing. Her 

husband Manoj  Gupta was shot dead. She  visited the  spot  in  the  

morning. She identified  the  body  of  her  deceased  husband. Her 

husband  was  lying  near  garden field. Total  three  persons  of  his  

family  died  in  that  firing. Police  came  to  the  spot  and took 

away  their  bodies to  hospital  for  post  mortem. Police  recorded  

her statement.  

 
16)        The  cross  examination  of  this witness  is   Declined  by  

defence                             

 
17)        P.W.6, Smt.  Raj Kumari  Devi  has  deposed  that  she  

does  not know  the  informant Prabin  Deka.  She does not know the  

accused persons  present  in  the  dock. The  incident  took place  on  

5th  January, 2007  at about  6 P.M. At  the  time  of  incident  she  

was  at  home. When  she heard  the  sound of  firing, she  came  to 

know  about  the  incident. After  one  hour  of  the incident  she 

came  to know  that  her husband, Binod  Gupta  was  shot dead. 

She  visited  the  incident. The  incident  took  place  at  a  distance 

of  ½ KM away from  her  house. She saw  that  her husband  was 

lying  dead. Thereafter she   screamed  for  vehicle  and  took  the   

body of  her husband  to hospital. Another  vehicle  came  at  the  

same  time and  her husband's  body  was  taken  to  Civil  hospital. 

Police  came later.  
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18)       The  cross  examination  of  this witness  is   Declined  by  

defence. 

 
19)       PW.7 Sri  Ashok  Gupta has  deposed  that  he does not 

know the  informant  as  well  the  accused  persons  present  in  the  

dock. The  incident  took  place   about  thirteen years  back in  the  

evening  at  Longsowal.   His  house  is  situated  at  a  distance  of  

200-250  meters  from  the  place  of  occurrence.  He  heard  the  

sound  of  gun  fire  in  the  evening  while  he  was  sitting  in his 

Pan  shop.  Hearing  the  sound of  gun  shot  they  escaped.   His  

father  sustained  bullet  injury.  About  one hour later  he  reached  

home. Later  his  mother  brought  his  father  who  sustained bullet  

injury. His father  sustained  bullet  injury  in  his   stomach.  At  

night his  father  was  taken  to  Longsowal Garden  Hospital    and   

thereafter  he  was  referred to  Dibrugarh AMCH.  His  father  was 

admitted  at Dibrugarh AMCH  for  about  one  week. From  there  he  

was  referred  to Delhi  Hospital  wherein  he  was operated  

treatment  for  about  2 – 2½ months.  But  he  was  not  recovered  

and  brought  back  home Later,  he  died  at  home  due  to  the  

bullet injuries.  

 
20)        The  cross  examination  of  this witness  is   Declined  by  

defence. 

 
21)       PW.8,  Sri  Deva  Kumar  Barua has  deposed  that  he  

knows  the  informant  by  his  name.  He  knows    accused  Dhruba  

Kujur  and  Manash  Duwara,  but  he  does  not  know  the  other  

accused  persons present  in  the  dock.  The  incident  took  place  

in  the  year  2007  in  the  month  of January  in  the evening  time.  
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At  the  time  of  incident  he  was  at  his  own  hotel.   From 

gathering people  he  came  to know  about  the  incident  that  

there was  an incident  of  gun  fire.  He  went  to  the place  of  

occurrence  after  about  one  hour. There  he  saw  police  taking  

away  the  bodies  to the hospital. He  does  not  know  who  caused  

the  incident. One  Satna  Gupta,  Digam  Prasad  received bullet  

injuries  and  later  they  expired. Police  recorded  his  statement.   

 
22)       The  cross  examination  of  this witness  is   Declined  by  

defence. 

 
23)       PW.9,  Md.  Harun   has  deposed  that  he  does  not  

know  the  informant  as  well  the  accused  persons  present  in  

the  dock.  The  incident  took  place  in  the  year  2007  on  5th  

January.  At  the  time  of  incident  he  was  in  Bihar.  His  brother   

Md.   Javed  was  expired  in  the  incident.  After  three  days  of  

the  incident  he  returned  to  Borhapjan. He  has  no  knowledge  

about  the  incident. 

 
24)       The  cross  examination  of  this witness  is   Declined  by  

defence. 

 
25)      PW.10, Sri  Sandeep  Prasad  has  deposed  that  he does 

not know the  informant  as  well  the  accused  persons  present  in  

the  dock. The  incident  took  place   in  the  year 2007  on  5th  

January  in  the  evening.  At  the  time  of  incident  he  was  

studying  in  his  house. Their  house  and  shop  are  attached. 

During  that  time  on  hearing  sound  she  went   outside then  he  

received  bullet  injury  in their  shop. He  received  injury  on  his  
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left  stomach  and  he  fell  down  in  the  shop  and  became  

unconscious.  Then  his  brother  took  him  to  Tinsukia  Civil  

Hospital,  thereafter  he  was  shifted  to  Dibrugarh Medical  College.  

In  that  incident  his  father  Bigon Prasad,  one  Dwarika  Prasad  

also  sustained  bullet  injuries.  His father  died  in  the  incident.  He  

does  not  know  the  cause  of  the  incident.       

 
26)        The  cross  examination  of  this witness  is   Declined  by  

defence. 

 
27)       PW.11,    Sri  Sanjoy  Kumar  Prasad   has  deposed  that  

he  knows  the  informant.  He knows  accused  Dhruba and  

Manash.   He  does  not  know  the  other  accused  persons  present  

in  the  dock.  The  incident  took  place   in  the  year 2007  on  5th  

January  in  the  evening  at  6 P.M.  At  the  time  of  incident  he  

was  at  Borhapjan.  His  cousin  Sri  Vivekanand  Gupta  informed  

him  about  the  incident that  his  brother  Sandeep  sustained  

bullet  injuries.  On  hearing   about the   incident  he  came  by  a  

car  alongwith  three  persons  and  reached  home. His  father  was  

lying  on  the  ground  and  his  brother  was  suffering  from pain of  

bullet  injuries. He  immediately  took his  brother  to Tinsukia  Civil  

Hospital  for  treatment.  Thereafter  he  was  taken  to  Dibrugarh  

Medical.  As  his  father  was  expired, he  was  taken  to  hospital  

later  on. Later  on  he  came  to  know  that  one  Javen  alongwith  

12  others  died  on  the  spot  at  the  incident.  He has  no personal  

knowledge  who  occurred  the  incident. 

 

28)      The  cross  examination  of  this witness  is   Declined  by  

defence. 
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29)         PW.12,  Sri  Rashmi  Devi   has  deposed  that  she  does 

not  know  the  informant.  Except  accused  Dhruba (who  belongs  

to  her  same  village) she  does  not  know  the  other  accused  

persons  present  in  the  dock.  The  incident  took  place   in  the  

year 2007  on  5th  January  in  the  evening.  At  the  time  of  

incident  she  was  at  his  house  at  Longsowal  having  tea.  During  

that  time  she heard hue  and  cry  outside their  house.  Then  she      

came out and  saw  that the  people  are  running  helter   and  

skelter.  In  the  morning  she  came  to  know  that  her  son  Manoj  

Gupta  is  found  dead.  She  became  unconscious  on  hearing  the  

news. She  has  no  knowledge  who  occurred  the  incident.    

 
30)          The  cross  examination  of  this witness  is   Declined  by  

defence. 

 
31)           PW.13,  Sri  Santosh  Kumar  Gupta   has  deposed  that  

he  knows  the  informant.  Except  accused  Dhruba (who  belongs  

to  his  same  village) and  Manash,  he  does  not  know  the  other  

accused  persons  present  in  the  dock.  The  incident  took  place   

in  the  year 2007  on  5th  January  in  the  evening.  At  the  time  

of  incident  he  was  at  his  hotel.  During  that  time  hearing  the  

house  of  gun  shot  he  escaped.  Later  he  came  to  know  that  

few  persons   died  by  bullet  injuries.  His  brother,  Sri  Satna  

Gupta  received  bullet  injuries.  He  came  to  know  about  his  

death    in  the  morning.  He  does  not  have  any  knowledge  who  

occurred  the incident. 

 
32)          The  cross  examination  of  this witness  is   Declined  by  
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defence 

 
33)         P.W.14,  Sri Radha  Kishan Gupta  has deposed that he 

knows  the  informant  Sri Prabin  Deka.  Except  one,  he does not 

know other accused  persons. He cannot  recollect the exact  date of 

incident  but  it  took  place  about  14-15 years  back  at  night. At  

the  time of  incident  he  was  at  home. he heard  sound  of  bullet, 

so  he  entered  inside  his house. Later  police  came then  he came  

out  from  his home  and saw some  dead  bodies  were  lying  in  

front  of their house. Then Police took  away the  dead  bodies  to  

the  Tinsukia  Civil  Hospital. He did not know who  committed  the  

offence. One Satna  Prasad  and  other  two  persons  of his  locality  

was  shot  dead. 

 

34)        The  cross  examination  of  this witness  is   Declined  by  

defence. 

 
35)         P.W.15,  Sri Babudhar  Deori  has  deposed  that On  

24.01.07  he  was  at  Doomdooma  as  OC. On  that  day earlier  I.O  

Sri  P.K  Borah  handed  over  the  Case  Diary  for  onward  

investigation. Accordingly  he  took up  the  charge of  investigation. 

During  his  investigation  he arrested  accused  Lok  Bahadur  

Thapa,  Abhijit  Roy,  Tarun  Mahanta, Manash  Duwara,  Dil  Prasad  

Sahu,  Dhruba  Kujur, Prabal  Neog. Accused Dhruba  Kujur, Prabal  

Neog and   Tarun  Mahanta already  arrested  and  they  were  

shown  arrested  in  this  case. During  his  investigation  he  seized  

one  hand  made  pistol, one  Nokia  mobile phone  handed over  by  

the  Army personnel.  Ext. 3 &  4  are  the  Seizure-lists.  Ext. 3(1) 

and  4(1)  are  his  signatures  on  the  Ext. 3  &  4. Thereafter  he  



15 

got  transfer  order  and he  handed  over  the  Case  Diary  to  his  

successor.    

 
36)         In  Cross-examination for  all  the  accused persons  the 

PW.15  has  deposed  that   during his  period  of investigation  he 

has not  examined  any  witness of  the  case. In  Ext. 3 he  has  

mentioned  that  the  seized  articles  were  handed  over  by  police  

personnel  of  Tinsukia  P.S. But  in  Ext. 4,  there  is no mention  

from  whom  he has  seized  the  articles  mentioned  therein. The  

seized  mobile  and  the   pistol  are  not  produced  before  the  

Court  for  identification.  

 
37)      P.W.16,  Sri  Utpal  Borah(Inspector)  has  stated  that  on  

12.08.12  he was  at  Doomdooma  as  OC. On  that  day, he  

received  the  Case  Diary   from  Biswajyoti  Sharma. He  examined  

injured and  recorded  their  statements. He  collected  the  Medical  

report  from  Civil  Hospital,  Tinsukia.  He  also  collected  only one 

P.M Report from Dibrugarh  Medical college. He  prayed  for  sanction 

from District  Magistrate  against  accused  Sri  Dil  Prasad  Sahu. He  

also  collected  the   Sanction  order  from District  Magistrate, 

Tinsukia. In  the meantime   he got  transferred  and  handed  over  

the  Case  Diary  to   Inspector  Gakul  Gogoi.     

 
38)       In  Cross-examination for  all  the  accused persons,  the  

PW.16 has  deposed  that on  06.05.13,  he   sought   prosecution  

sanction   from   the  District  Magistrate,  Tinsukia. From  06.05.13  

to 18.05.13  there  is no  any  entry in  the  case  diary  of  the  case  

and  during  this  period  the  case  diary was  all  along  with  him.   
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39)       P.W. 17  Sri Ghitik Gohain  has  deposed  that  he does not 

know the informant. He also does not know the accused persons 

present in the dock today. The occurrence took place about 10 years 

ago. He was at his home at the time of occurrence. He heard about 

the killing of Bihari persons at Longswual. Police did not record his 

statement.  

 
40)         Cross-examination  is declined  by  the  defence  for all 

accused.  

 
41)        P.W.18, Sri  Pradip Kumar  Bora(Inspector)  has  deposed  

that on  05.01.07  he was  working  as  Officer in  Charge  at 

Doomdooma   Police  station. On 05.01.07  he got  one information. 

Accordingly,  he  entered  a  GDE  vide  no. 112  dated  05.01.07. 

Ext. 5  is  the  said  GDE  no.112  dated  05.01.07.  The  message  

was that  the banned ULFA  Organization may  cause bomb  blast  in  

Doomdooma  town. Thereafter  he  went  to  Kaliapani area and 

warned the local  people and  also started checking  the  vehicle 

those who  were  coming  towards  Doomdooma. At  that  time at 

around  8:10 P.M,  he heard from  ASI, Padma  Gogoi who  was  at  

Doomdooma  PS   that  at  Longsowal town there  was  an  incident 

of   gun firing. Before he visited  the place of  occurrence  he went  

to the  Sarma  Nursing  Home, Doomdooma where  he  found Sri  

Arabinda  Kumar  Gupta, Sri  Kripa  Shankar  Prasad,  Sri  Bhagawan  

Das  Thakur had  already died  from  the  gun injury. He  also  found 

injured  Sri  Ganesh Thakur, Sri  Dwarika Prasad  Gupta,  Sri  Brajen  

Kumar   Gupta at  the  Sarma  Nursing  Home, Doomdooma. Then  

they were  shifted  to the  Tinsukia Civil  Hospital  alongwith 
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constable no. 85, Sri  Mitharam  Saikia. After  that  he   went  to  the 

place of  occurrence. Then  he went  to  the place  of  occurrence.  

Before  his  reaching, S.P, Tinsukia  had  arrived  at  the place of  

occurrence.  He   alongwith C.I, Doomdooma reached  the place of  

occurrence.  He found  13 nos. of empty  cartridge at the P.O  and  

seized  them. Ext. 2 is  the said seizure-list. Ext. 2(2)  is  his 

signature  on  the  seizure-list. 

 
42)         On 08.01.07  he received  one  ejahar  from one  Sri 

Prabin  Deka alleging  that on 05.01.07, at around 6 PM  some  

miscreants had  opened  fire at the  people  who  were  residing  at  

the west  side  of Longsowal, N.H. 37. On  account  of  that  firing  

about  10 persons  had  died  and  8  persons   had   got  injuries.  

Ext. 1  is  the  said  ejahar, Ext. 1(2)  is  his endorsement on  the  

ejahar. He visited  the  P.O  and prepared  one  sketch  map. Ext.  6 

is  the  said sketch map.  He  recorded  the  statements of  the  

witnesses  present  at  the  P.O.   He recorded  the  statements  of  

Sri  Manoj  Kumar  Gupta, Sri Bablu  Gupta, Sri  Binod  Kumar  

Gupta, Sri  Arabinda Prasad  Gupta,Sri  Arabinda Prasad, Sri  

Satyanarayan Prasad, Sri Ashu  Dey, Sri  Bigen   Prasad, Sri  Rajen  

Bhumij, Sri  Javed Siddiqui.   He also  collected  the  names  of  the 

injured  persons, namely,  Sri  Sanjeeb Prasad,  Sri Banta Prasad,  Sri  

Dwarika  Prasad, Sri Sandeep Prasad  @ Guddu, Sri  Ganesh Thakur, 

Sri  Madan  Prasad, Sri  Brijesh  Kumar, Smt. Rekha  Kumari, Sri  

Govinda Prasad  and  Sri Manoranjan  Khanikar. He came  to know  

from  the public  that  the   above named injured  were  hospitalized  

at  Dibrugarh. Thereafter  he  got transferred  order  and   he 

handed  over  the   charge  to  the  next  O.C.  
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43)        Cross-Examination for  all  the  accused  persons is  

declined  by  the  defence. 

 
44)         P.W.19,  Dr. Sanat  Kumar  Dutta  has  deposed  that on  

06.01.07 when he was working as M & H.O at Civil  Hospital, 

Tinsukia, at  2 P.M   he performed  Post mortem examination on the 

dead  body  of one Jabed  Sekh,  25 years  male, Muslim in 

connection with Tinsukia GD.E  No. 215 dated  05.01.07.  The  dead 

body  was  brought  constable  no. 129 Sri  Jiten  Bhuyan and Md.  

Bashir.   

              On examination  he  found  as  follows : 

External appearance :  

         A male dead  body, dark in  colour,  hair 2 cm  long,  dark,  

wearing  black  shirt,  white  ganji,  white  check  paint.   Rigor 

mortis present  over  whole  limbs;  Post  mortem  hypothesis  

present over  back  of  body.  

Injury : 

(I) a  penetrating  wound  by  bullet  injury  of  size 9 mm  diameter  

present  over  right  side  of  neck. Contusion  collar  &  abrasion  

collar  present  around  the  entry  wound. 

 On  dissection  the  bullet  passes through  neck  mass,  injuring  

neck  vessels  producing  profuse  haemorrhage. 

(2) An  exit  wound  of  3 cm  X  3 cm  size  present  over  back  of  

right  neck  margins  are  everted.  

Examination of  cranium  and spinal  canal: 

Healthy.  

Examination of  Thorax : 
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Healthy 

Vessel - intact.  

Examination of   Abdomen : 

Walls  and  Peritoneum & Mouth, Pharynx, oesphegous are  healthy. 

Stomach  contained  partially digested  food materials mixed  with 

gastric juice.  

Small  intestine  contains  digested  food  material. 

Large Intestine  contains  fecal  material  with  gases.  

Liver, Spleen,  Kidneys, Organ  of  generation,  extema and  

internal  are  healthy. Bladder  contains  10 ml urine present. 

 
Muscle bone and joint  were  healthy. 

Opinion :  In his opinion the  death  was  due  to  shock  and  

haemorrhage  sustained  over  neck  vessels  due  to  bullet  injury. 

Time  since  death   12  to 24 hours.  

Ext. 7 is  the  Post mortem  report and Ext. 7(1) is  his signature.   

 

45)        On  the  same  day at 1 P.M   he performed  Post mortem 

examination on the dead  body  of one Rajen  Bhumij, 36 years, 

male, Hindu,in connection with Tinsukia GD.E  No. 215 dated  

05.01.07.  The  dead body  was  brought  UBC Sri Mitharam  Saikia   

and Sri Sanjoy  Kumar  Gupta. 

        On examination  he  found  as  follows : 

External appearance :  

       A male dead  body, dark in  colour,  hair  2 cm  long,  black  in  

colour,  wearing  blue  full  sweater, red shirt,  Grey  long  pant. Rigor 

mortis present  over  whole  limbs;  Post  mortem  hypothesis  

present over  back  of  body.  
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Injury : 

(I) an oval  shaped  penetration  wound of  9 mm   diameter  present  

over  right  side  of  abdomen  near  umbilicus.  Contusion  collar  &  

abrasion  collar  present  around  the  margin.  

       On  dissection  the  bullet  passes through  abdomen  injuring 

abdominal  great  vessel  producing  severe  haemorrhage. 

(2) An  exit  wound by bullet  with  irregular  margin  &  everted  

margins  present  over  right  side  of back of  abdomen.    

 Examination of  cranium  and spinal  canal: 

Healthy.  

Examination of  Thorax : 

Walls  ribs  and  cartilages - As  Described, 

Pleura - As  described, 

Larynx  and  Trachea - Healthy 

Right  lung - Healthy, 

Left  Lung - Penetrating  wound.  

Pericardium -  As described. Hearth -  As described. Vessel - intact.  

Examination of   Abdomen : 

Walls  and  Peritoneum-  As  described. Mouth, Pharynx, oesphegous 

are  healthy. 

Stomach  contained  partially digested  food materials mixed  with 

gastric juice.  

Small  intestine  contains  digested  food  material. 

Large Intestine  contains  fecal  material  with  gases.  

Liver, Spleen,  Kidneys, Organ  of  generation,  externalia are  

healthy. Bladder  contains 50 ml urine.  
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Muscle bone and joint  - Not  observed.  

Opinion :  In his  opinion the  death  was  due  to  shock  and  

haemorrhage  sustained  over  neck  vessels  due  to  bullet  injury. 

Time  since  death   12  to 24 hours.  

Ext. 8 is  the  Post mortem  report and Ext. 8(1) is  my signature.   

 

46)     On  the  same  day at 12:20 P.M he  performed  Post 

mortem examination on the dead  body  of one Bigon Prasad  Gupt, 

50 years, male, Hindu  in connection with Tinsukia GD.E  No. 215 

dated  05.01.07.  The  dead body  was  brought  UBC 85 Sri 

Mitharam  Saikia   and Sri Parsuram  Kalwar.  

        On examination  I  found  as  follows : 

External appearance :  

           A male dead  body, dark in  colour,  hair  2 cm  long,  dark in  

colour,  wearing  a  dark  grey  sweater, white  check shirt,   white  

ganji, white  pyzama. Rigor mortis present  over  whole  limbs;  Post  

mortem  hypothesis  present over  back  of  body.  

Injury : 

(I) round  entry  wound   by bullet  found  over  left  mid  axillary 

region  of  chest,   9 mm   diameter with  inverted  margin,   

Contusion  collar  &  abrasion  collar  present  around  the  margin.  

 On  dissection  the  bullet  passes through  the  heart  injuring  it 

and causing  extravesation  of  blood. 

(2) An  exit  wound over  left  chest  of  size  3 cm  X  3 cm,  with 

everted  margins.  

Examination of  cranium  and spinal  canal: 

Healthy.  

Examination of  Thorax : 
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An entry  wound  by  bullet  over  left  chest  and  exist  wound  over  

back of  chest.  

Pleura - Injured  by  bullet.  

Left  Lung - Injured by  bullet  entry. 

Pericaridium -  Injured  by  bullet  entry.   

Examination of   Abdomen : 

Walls  and  Peritoneum-     healthy. 

Stomach  contained  partially digested  food materials mixed  with 

gastric juice.  

Small  intestine  contains  digested  food  material. 

Large Intestine  contains  fecal  material  with  gases.  

Liver, Spleen,  Kidneys, Organ  of  generation,  extema are  

healthy. Bladder  contains 50 ml urine.  

 
Muscle bone and joint  - Not  observed.  

Opinion :  In his  opinion the  death  was  due  to  shock  and  

haemorrhage resulting  from  the  injuries  sustained  in heart by  

bullet  injury  as  described.  Time  since  death   12  to 24 hours.  

Ext. 9 is  the  Post mortem  report and Ext. 9(1) is  his signature.   

 

47)      On  the  same  day 12:30 P.M he performed  Post mortem 

examination on the dead  body  of one Ashu Dey, 32 years  in 

connection with Tinsukia GD.E  No. 215 dated  05.01.07.  The  dead 

body  was  brought  UBC 85 Sri Mitharam  Saikia   and Sri Amit Paul. 

        On examination  he  found  as  follows : 

External appearance :  

           A male dead  body, dark in  colour,  hair  3 cm  long,  dark in  

colour,  wearing  blue  ganji,  white  shirt,  black  pant,  two  
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sweaters.  Rigor mortis present  over  whole  limbs;  Post  mortem  

hypothesis  present over  back  of  body.  

Injury : 

(I) A penetrating   wound of  size  9 mm  in  diameter. Contusion  

collar  &  abrasion  collar  present  around  the  margin. It  is present  

anterio -lateraly to  the  neck  right  side. 2 cm  above   the  medial  

end  of   clavicle. It  passes  through  the  muslcle  of  neck  and  

comes  out  through  an  exit  wound  of size  4  cm  X  3  cm,  

margins  are  everted present   at  the   nap  of  neck.  

(2) A penetrating   wound of  size  9 mm  in  diameter,  Contusion  

collar  &  abrasion  collar  present  around  the  margin  is  present    

near  right  side  of  umbilicus. It  passes  through   madwomen  and 

exit  through   back of  abdomen  with  everted  margin  of  size  3  

cm  X  3  cm.    

Examination of  cranium  and spinal  canal: 

Healthy.  

Examination of  Thorax : 

Healthy. 

Examination of   Abdomen : 

 A  bullet  entry  mark  found    near  right  side  of  umbilicus. 

Stomach  contained  partially digested  food materials mixed  with 

gastric juice.  

Small  intestine  contains  digested  food  material. 

Large Intestine  contains  fecal  material  with  gases.  

Liver, Spleen,  Kidneys, Organ  of  generation,  extema are  

healthy. Bladder  contains 50 ml urine.  

 
Muscle bone and joint  - Not  observed.  
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Opinion :  In his  opinion the  death  was  due  to  shock  and  

haemorrhage resulting  from  the  injuries  sustained    as  described.  

Time  since  death   12  to 24 hours.  

Ext. 10 is  the  Post mortem  report and Ext. 10(1) is  his signature.   

 

48)       On  the  same  day at 12:30 P.M he performed  Post 

mortem examination on the dead  body  of one Satnarayan  Gupta, 

30 years, male, Hindu  in connection with Tinsukia GD.E  No. 215 

dated  05.01.07.  The  dead body  was  brought  UBC 85 Sri 

Mitharam  Saikia   and Sri Parasuram  Kalwar  

           On examination  he found  as  follows : 

External appearance :  

           A male dead  body, whitish  in  colour,  hair 2 cm  long,  dark 

in  colour,  wearing  grey sweater, right-black check  shirt, white  

ganji,   dark  blue  long pant. Rigor mortis present  over  whole  

limbs;  Post  mortem  hypothesis  present over  back  of  body.  

Injury : 

(I) The  whole  of  vault  of  scull  is  fractured  and  separated 

exposing  the  whole  of  the  brain  matter. 

(2) an  entry  wound  by  bullet  over  right  side  of  umbilicus,  

shape  oval,  9 mm  in  diameter  with Contusion  collar  &  abrasion  

collar  present  around  the  margin.  

On  dissection  injury of  intestine  found.  

(3) An  Exit  wound  by  bullet  over  right  side  of  back  of  body 

with  irregular  and everted margins.  

Examination of  cranium  and spinal  canal: 

Healthy.  

Examination of  Thorax : 
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Healthy. 

Examination of   Abdomen : 

 A  bullet  entry  wound  found  over  right  side  of  abdomen.    

Stomach  contained  partially digested  food materials mixed  with 

gastric juice.  

Small  intestine  contains  digested  food  material. 

Large Intestine  contains  fecal  material  with  gases.  

Liver, Spleen,  Kidneys, Organ  of  generation,  external and  

internal are  healthy. Bladder  contains 50 ml urine.  

 
Muscle bone and joint  - Not  observed.  

Opinion :  In his  opinion the  death  was  due  to comma   resulting  

from  the  injury  of  brain  matter   as  described.  Time  since  

death   12  to 24 hours.  

Ext. 11 is  the  Post mortem  report and Ext. 11(1) is  his signature.  

 

49)         On  the  same  day at 1:45 P.M,  he performed  Post 

mortem examination on the dead  body  of one Arbind  Kumar  

Gupta 20 years, male, HIndu   in connection with Tinsukia GD.E  No. 

215 dated  05.01.07.  The  dead body  was  brought  UBC 129,  Sri  

Jiten  Bhuyan  and Sri Brojen  Kumar Gupta. 

             On examination  he  found  as  follows : 

External appearance :  

            A male dead  body, dark in  colour,  hair 3 cm  long,  dark in  

colour,  wearing blue sweater, black  ladder  jacket,  white  chek  

shirt, grey long pant. Rigor mortis present  over  whole  limbs;  Post  

mortem  hypothesis  present over  back  of  body.  

Injury : 
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(I) The oval  shaped entry  wound  by  bullet  injury  present  over  

left  chest 1 inch  below   left  nipple.  Size  9 mm  inverted  margin.  

Contusion  collar  &  abrasion  collar  present  around  the  margin.  

On  dissection  perfortion  of  heart  with  extravasation  of  blood  

and  the  bullet  passes  through  it  and  exit  through  posterior  

wall. 

(2)  An  exit  would    with  irregular  margin  4 cm  X  3 cm  in  

diameter  and  everted  margin.   

Examination of  cranium  and spinal  canal: 

Healthy.  

Examination of  Thorax : 

Injured  left  wall  by  bullet  entry.  

Left  lung  -  injured  by  bullet  entry. 

Examination of   Abdomen : 

Healthy. 

Stomach  contained  partially digested  food materials mixed  with 

gastric juice.  

Small  intestine  contains  digested  food  material. 

Large Intestine  contains  fecal  material  with  gases.  

Liver, Spleen,  Kidneys, Organ  of  generation,  external and  

internal are  healthy. Bladder  contains 50 ml urine.  

 
Muscle bone and joint  - Not  observed.  

Opinion :  In his opinion the  death  was  due  to shock and  

haemorrhage   caused  by bullet    injury  of  heart. Time  since  

death   12  to 24 hours.  

Ext. 12 is  the  Post mortem  report and Ext. 12(1) is  his signature.   
  
50)       On  the  same  day  at 2:10 P.M he performed  Post 
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mortem examination on the dead  body  of one  Binod  Gupta 40 

years, male, HIndu   in connection with Tinsukia GD.E  No. 215 dated  

05.01.07.  The  dead body  was  brought  UBC 129,  Sri  Jiten  

Bhuyan  and Sri N. Bora. 

        On examination  he found  as  follows : 

External appearance :  

        A male dead  body, dark in  colour,  hair 2 cm  long,  dark in  

colour,  wearing a check  sweater, black  T-shirt,   lIght  blue  full  

pant,  Rigor mortis present  over  whole  limbs;  Post  mortem  

hypothesis  present over  back  of  body.  

Injury : 

(I) An entry  wound  of  bullet  injury   having  9  mm in  diameter  

with  round  inverted  margin  with    dark  collar   over  left  side  of  

epigastrium.    

(2)  An  exit  would   over  left  side  of  back with  irregular  margin,  

everted  margin  of  3 cm  X  3 cm. 

On  dissection  the  bullet  has  injured  abdominal  aorta.   

Examination of  cranium  and spinal  canal: 

Healthy.  

Examination of  Thorax : 

Healthy. 

Examination of   Abdomen : 

A bullet  entry  mark  over  left  epigastrium.  

Stomach  contained  partially digested  food materials mixed  with 

gastric juice.  

Small  intestine  contains  digested  food  material. 

Large Intestine  contains  fecal  material  with  gases.  

Liver, Spleen,  Kidneys, Organ  of  generation,  external and  
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internal are  healthy. Bladder  contains 50 ml urine.  

 
Muscle bone and joint  - Not  observed.  

Opinion :  In  his opinion the  death  was  due  to shock and  

haemorrhage   resulting  from  the   injury   sustained  as  described. 

Time  since  death   12  to 24 hours.  

Ext. 13 is  the  Post mortem  report and Ext. 13(1) is  his signature.   

                      
51)        On  the  same  day at  1:35 PM  he performed  Post 

mortem examination on the dead  body  of one Manuj  Kumar  Gupta 

42 years, male, Hindu   in connection with Tinsukia GD.E  No. 215 

dated  05.01.07.  The  dead body  was  brought  UBC 129,  Sri  Jiten  

Bhuyan  and Sri Kishor  Jaiswal. 

        On examination  he  found  as  follows : 

External appearance :  

       A male dead  body, dark in  colour,  hair 2 cm  long,  dark in  

colour,  wearing blue sweater, brown chek  shirt, white  Ganji.  blue 

pant. Rigor mortis present  over  whole  limbs;  Post  mortem  

hypothesis  present over  back  of  body.  

Injury : 

(I) The penetrating  wound by  bullet present  over  epigastrium  just  

below  the  sternum  of  size 9 mm  in  diameter  with Contusion  

collar  &  abrasion  collar  present  around  the  margin. It  passes  

through  the  heart causing  its  rupture. 

(2) An  exit  wound  of  size  4 cm  X  3 cm  present  over  left  side 

of  back  of  chest  with  irregular  and  everted  margins.    

Examination of  cranium  and spinal  canal: 

Healthy.  
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Examination of  Thorax : 

Healthy. 

Examination of   Abdomen : 

Abdominal  wall  shows  a  bullet  entry  mark  over   epigastrium  

just  below  sternum.  

Stomach  contained  partially digested  food materials mixed  with 

gastric juice.  

Small  intestine  contains  digested  food  material. 

Large Intestine  contains  fecal  material  with  gases.  

Liver, Spleen,  Kidneys, Organ  of  generation,  external and  

internal are  healthy. Bladder  contains 50 ml urine.  

 
Muscle bone and joint  - Not  observed.  

Opinion :  In  his opinion the  death  was  due  to shock and  

haemorrhage   resulting  from  the  injury  sustained  in  the  body  

as  described.   Time  since  death   12  to 24 hours.  

Ext. 14 is  the  Post mortem  report and Ext. 14(1) is  his signature.   

 

52)        On  the  same  day at  1:30 PM he performed  Post 

mortem examination on the dead  body  of one Bablu  Gupta 36 

years, male, Hindu   in connection with Tinsukia GD.E  No. 215 dated  

05.01.07.  The  dead body  was  brought  UBC 129,  Sri  Jiten  

Bhuyan  and Sri Kishor  Jaiswal. 

             On examination he found  as  follows : 

External appearance :  

             A male dead  body, whitish in  colour,  hair 3 cm  long,  

black in  colour,  wearing red  check  shirt. white  ganji, grey  pant. 

Rigor mortis present  over  whole  limbs;  Post  mortem  hypothesis  
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present over  back  of  body.  

Injury : 

(I) The penetrating  wound by  bullet is  present  over inner  angle  

of  left  eye of  size 9 mm  in  diameter  with Contusion  collar  &  

abrasion  collar. It  passes  through  the brain  matter  causing  

destruction  of  it.    

(2) An  exit  wound  of  size  4 cm  X  4 cm  present  over  occipital 

bone  with  everted  margin.   

Examination of  cranium  and spinal  canal: 

Healthy.  

Examination of  Thorax : 

Healthy. 

Examination of   Abdomen : 

 Healthy.   

Stomach  contained  partially digested  food materials mixed  with 

gastric juice.  

Small  intestine  contains  digested  food  material. 

Large Intestine  contains  fecal  material  with  gases.  

Liver, Spleen,  Kidneys, Organ  of  generation,  external and  

internal are  healthy. Bladder  contains 50 ml urine.  

Muscle bone and joint  - Not  observed.  

Opinion :  In his  opinion the  death  was  due  to comma produced  

by  brain  matter  damage. Time  since  death   12  to 24 hours.  

Ext. 15 is  the  Post mortem  report and Ext. 15(1) is  his signature.   

  
53)          The Cross-examination   of  this  witness  is declined  by  

the  defence. 
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54)          P.W.20,  Sri Prakash  Tamang(Hawildar)  has  deposed  

that  he knows Hawildar  Armorour, Sri Dilip  Das(since  deceased). 

He  died  in the  year 2015.  

                 On   10.07.08  the  then  Armorour, Sri Dilip  Das 2nd APBN,  

Makum  had  examined  in  connection  with  Doomdooma P.S  case  

11/07 advising  the  examination  of  arms  and empty  case  which  

was  received  by  04.07.08  from  Doomdooma police in  connection  

with  Doomdooma P.S  case  11/07  U/s. 302/34 IPC  r.w  sec. 

25(1)(a)  Arms  Act  r.w  sec.   10/13 U.A(P) Act.  

          Description of  articles: 

(1) 13 nos. of   AK-47  Rifle,  empty  cartridge,(Ext. A), 

(2) 1 no. of  Country  made pistol, (Ext. B).  

            Result  of  examination :-  

            Ext. A are  factory  made. AK-47  Rifle,  fire arm. Empty  

cartridges. 

             Ext. B  is  country made  serviceable,  9mm pistol  and it  is  

capacity     any  animal  and human  being. Ext. 16 is  the  

Armorour  report,  Ext. 16(1)  is  the  signature  of  the  then 

Armorour  Sri  Dilip  Das,  which  he  identified. Ext. 17 is  the  

forwarding  from  the  Commandant  to  the Officer  in  Charge, 

Doomdooma  PS.  

 

55)        In Cross-Examination the  PW.20  has  stated  that  there  

is  no  mention  of  how  and  in  what  condition, the  Material  

Exhibits  were  received  at  the  2nd  APBN, Makum. He cannot  say 

the  respective  M.R  Nos.  of Item  no. 1  an Item  no. 2  of  Ext. 16.  

 

56)        P.W.21, Dr.   Nirod  Kumar  Borah    has  deposed  that on  
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08.04.07  when he was working as Sr. M & H.O, Civil  Hospital, 

Tinsukia. On  that  day  at  about 10:30 AM,  he  performed  Post 

Mortem  examination  on  the dead  body  of  Sri  Banta  Prasad, 

male, 70  years,   in  connection with  Doomdooma  P.S  case  no. 

11/07  U/s. 302/326/34 IPC r.w Sec. 25(1)(a)  of  Arms  Act r.w  sec. 

10/13 U.A(P) Act.  

      The   dead  body  was  brought  and  identified  by  UBC  

551 Trailukya  Baglari, Satrudhan  Prasad,  relative  of  the  

deceased.            

             During  the  Post  Mortem  examination  he   found  as  

follows:             

             It  was   a male body emaciated,  brown  complexion  

having  rigor  mortis  present  in  the  body. Grey   hair  and  beard. 

Wearing  a white  half  shirt  and  a  check  lungi  and   a  pair   of  

brown  socks.  

             On  examination  he found  the  following  injuries: 

(I)  A  right  para-median  surgical scar  on  upper  abdomen  from 

sub  coastal  region  to  para  umbilical  region.  Thickness  of  the  

skin – Sub  cutaneous  tissue,  muscles and  peritoneum  is  involved  

in  the scar. 

(ii) A  wound  on  the  right  illiac fossa  of  size  - 4 cm  X  4 cm. 

Skin  around  the   wound  is  excoriated. On  dissection,  the  distal  

colon  is  found  connected  surgically  to  make ileostomy  wound. 

The  whole  small  intestine   is   bluish  in  colour.  The  Large  

intestine  is  small  in  caliber  and  bluish  in  colour with  

gangrenous changes. The  messentory  and  messenteric  vessels are  

bluish  in  colour  due  to  gangrenous changes. About  100 ml  of  

bluish  red  fluid  is  found  in  the peritoneal  cavity.  
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(ii) A  scar  on  the  posterior  aspect  of  the  left  arm  of  size  - 2 

cm X  2 cm  is  found. 

The scar  involved  the  skin  subcutaneous  tissue  and underline  

muscle. 

ON THORAX  EXAMINATION: 

         Two  scars  of  measuring   3 cm  X  3 cm  was  found  on  the  

left sixth  and  7th  inter  coastal space  respectively  on  anterior  

axillary  line.  On  dissection, the  scars  are  averant  to  the  

underlying  plura and  lungs. Both  plura are  averant  to  the  chest  

wall  as  well  as  underlying  lungs.  

         Larynx  and  Trachea  are pale.  Right   lungs is  averant  to  

the plura.  Left  lung  is  averant  to  the plura and a  fibrotic  band  

is  present  in  the   lower lobe. Pericardial  cavity  contains  80 ml  of  

serous  fluid. Heart  is  flabby.   

 
ABDOMEN  EXAMINATION: 

Liver  is enlarged  and  oedematous. Spleen  and  both  kidneys  are  

also oedematous.  

CRANIAL  CAVITY: 

The menimges  are   oedematous. 

BRAIN  & SPINAL  CORD: 

Brain  & Spinal  Cord  are  also oedematou.  

OPINION :  Death  is due  to  multi organ  failure  as  a  result  of 

septicemia as  a squally  of  intestinal  injury.  Time since  death -  12 

to 24  hours.   

Ext. 16 is  the  Post mortem  report and Ext. 16(1) is  his signature.   
  

57)        The  Cross-examination of  this  witness  is declined by  
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the  defence. 

 
 
58)         I  have  heard  Ld.  Counsel  of  both  sides. Perused  the   

evidence  on  record  and  exhibited  documents. Prosecution  

examined   as  many 21  witnesses  including   the  Medical  Officer  

and  Investigating  Officer.  The  defence  has  denied  the 

Prosecution  case  and  none  of  the  witnesses  examined  by  

Defence  side.  The  accused persons  were  charged  U/s. 

326/302/34 IPC  and  U/s. 25(1)(a)/27  of  Arms  Act. 

 
59)       From  the  perusal   of  the  evidence  of  witness  no. 3,  it  

appears  that  incident  took  place  on  5th  January, 2007  at  6 P.M. 

At  that  time    he   was  in his  home.  He  deposed  that  six  

persons   with  covered  face  came to Longsowal  and  they  opened  

fire to  his father, two  of  his uncles and one  of  maternal uncle. 

Total  eleven  persons died  in  the  incident. About  6-7 persons  

sustained  injuries. He was  playing  Bad-minton in  front  of  his 

house. Incident  occurred  at  a  5 minutes walking  distance  from  

his  house.   PW.3 could  not properly  identify the  accused  persons. 

During  investigation  police  failed  to  hold  T.I.P.  For   identification 

of  accused which is  required. The  other  witness, PW.1  does  not 

know  anything  about  the  incident. PW.2 who  lodged the FIR after 

2 days  and Police visited  the place  on  that day he was examined 

by the police. Ext. 1 is the FIR, Ext. 1(1) is his signature  and  Ext. 

2(1) is his signature  on  Seizure-list, Ext. 2. In cross examination 

PW.2  admitted that  he has not seen anything collected and 

recovered by police from the Place  of  occurrence.  
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60)         P.W.4  does  not know the  accused persons.   At  the  

time  of  occurrence  she was  in  her  home  and  she  heard  

somebody  opened  fire and  she  was  at  a  distance  of about  1 

KM  from  her house. On reaching  the  spot   she  saw   that her  

two sons, namely,  Bablu Gupta  and   Manoj  Gupta  were  lying 

dead near  Tea  garden and she took them  to  hospital.  Binod  

Gupta was lying  dead near  Pan  Gumpti. P.W.5  does  not  know the  

accused persons.  At that  time  she  was  ½ KM  away from  her   

house  and  she heard  the  sound  of fire and later  on, her husband 

Manoj  Gupta was shot dead. She    identified  the  body  of  her  

deceased  husband.   P.W.6,    does  not know  the   accused persons 

who were  present  in  the  dock. On  the  day  of  incident  she   

heard  the  sound of  fire and came  to know that  her husband, 

Binod  Gupta  was  shot dead.   The  incident  took  place  at  a  

distance of  ½ KM from  her  house. 

 
61)         PW.7   does not know the  informant  and   the  accused  

persons.  He  heard  the  sound  of  gun  fire  in  the  evening  while  

he  was  sitting  in his Pan  shop.      His  father  sustained  bullet  

injury.   His  father  was  taken  to  Longsowal Garden  Hospital    

and   thereafter  he  was  referred to  Dibrugarh AMCH.  His  father  

was admitted   for  about  2 – 2½ months  and  later  on he  was  

died  due  to   bullet injuries. PW.8  knows  the       accused  Dhruba  

Kujur  and  Manash  Duwara,  but  he  does  not  know    other  

accused  persons.    On  the  day of  incident  he  was  in his  hotel.   

People gathered and he  came  to know  about  the  incident after  

one  hour. Thereafter  he  saw  police  taking  away  the  bodies to 

the hospital.  PW.9 also does  not  know  the   accused  persons.  At  
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the  time  of  incident  he  was  in  Bihar.    

 
62)        PW.10  did not know the  informant  and the   accused  

persons. At  the  time  of  incident  he  was  studying  in  his  house. 

The   house  and  shop  were attached.  At that  time  he  heard 

sound  and  received  bullet  injury  in their  shop. He  received  

injury  on  his  left  stomach  and  he  fell  down and  became  

unconscious.  He  was  shifted  to  Dibrugarh Medical  College.  In  

that  incident  one Bigon Prasad,  one  Dwarika  Prasad  also  

sustained   injuries.  He  does  not  know  the  cause  of  the  

incident.  PW.1 knows  the  informant  and accused  Dhruba and  

Manash.   He  does  not  know  other  accused  persons present  in  

the  dock.     His  cousin  Sri  Vivekanand  Gupta  informed  him  

about  the  incident. He has  no personal  knowledge  who  occurred  

the  incident. PW.12  also  deposed  that  except  accused  Dhruba   

she  does  not  know  the  other  accused  persons  present  in  the  

dock.  She  has  no  personal knowledge  about incident.   PW.13 

does  not  have  any  knowledge  who  committed  the  offence. 

  
63)         P.W.15 O.C of  Doomdooma  P.S deposed  that   on  

24.01.07  he  was  at  posted  as  O.C  at Doomdooma  P.S. On  that  

day earlier  I.O  Sri  P.K  Borah  handed  over  the  Case  Diary  for  

onward  investigation. Accordingly  he  took up  the  charge of  

investigation. During  his  investigation  he arrested  accused,  Lok  

Bahadur  Thapa,  Abhijit  Roy,  Tarun  Mahanta, Manash  Duwara,  Dil  

Prasad  Sahu,  Dhruba  Kujur, Prabal  Neog. Accused Dhruba  Kujur, 

Prabal  Neog and   Tarun  Mahanta already  arrested  and  they  were  

shown  arrested  in  this  case. During  investigation  PW.15 seized  
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one  country  made  pistol, one  Nokia  mobile phone  handed over  

by  the  Army personnel.  Ext. 3 &  4  are  the  Seizure-lists.  Ext. 

3(1) and  4(1)  are  his  signatures.   During cross-examination 

PW.15  admitted  that  he  did  not  examine      any  witness of  this  

case. In  Ext. 3 it is mentioned  that  the  seized  articles  were  

handed  over  by  police  personnel  of  Tinsukia  P.S, but  in  Ext. 4,  

there  is no mention  from  whom  he  seized  the  articles  

mentioned  therein. The  seized  mobile  and  the   pistol  are  not  

produced  before  the  Court  for  identification. PW.16  deposed  

that  on  12.08.12  he was discharging  his duty as  OC, Doomdooma  

P.S,   he  received  the  Case  Diary   from  Biswajyoti  Sharma  and  

examined  the injured and  recorded  their  statements. He  collected  

the  Medical  report  from  Civil  Hospital,  Tinsukia   and also  

collected  one P.M Report from Dibrugarh  Medical college  and he  

prayed  for  sanction from District  Magistrate  against  the accused  

Sri  Dil  Prasad  Sahu. He  also  collected  Sanction  order  from 

District  Magistrate, Tinsukia. In  the meantime  he handed  over  the  

Case  Diary  to   Inspector,  Gakul  Gogoi.  P.W. 17  being  the  Govt. 

Gaonburha does not know the informant and the accused persons.  

Only he heard that Bihari persons killed.   Police did not record his 

statement. P.W.18  deposed  that on  05.01.07  he was  working  as  

In  Charge  at Doomdooma   Police  station. He got information and  

entered  GD Entry  vide  no. 112  dated  05.01.07,  i.e  said  G.D  

Entry no. 112  dated  05.01.07.  He got message  that   banned ULFA  

Organization may  cause bomb  blast  in  Doomdooma  town. 

Thereafter  he  made  alert to Kaliapani area.   On that  day at about  

8:10 P.M,  he heard from  ASI, Padma  Gogoi who  was  at  

Doomdooma  PS   that  at  Longsowal town    an  incident of   gun 
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firing and  later on  he went  to  Sarma  Nursing  Home, Doomdooma 

where  he  found Sri  Arabinda  Kumar  Gupta, Sri  Kripa  Shankar  

Prasad,  Sri  Bhagawan  Das  Thakur  already died  from  the  gun 

injury. Also  found injured  Sri  Ganesh Thakur, Sri  Dwarika Prasad  

Gupta,  Sri  Brajen  Kumar   Gupta at  the  said Nursing  Home    and  

went  to  the place of  occurrence  and  found 13 nos. of empty  

cartridge at the P.O  which is  exhibited  as Ext. 2.   Ext. 2(2)  is  his 

signature  on  the  seizure-list. On 08.01.07  he received  ejahar  

from one  Sri Prabin  Deka  which  is  Ext. 1 and Ext. 1(2)  is  his 

endorsement on  the  ejahar.   PW.18 visited  the  Place of 

occurrence,  prepared  one  sketch  map. Ext.  6 is  the  said sketch 

map.  He  recorded  the  statements of  the  witnesses   at  the  P.O.   

The  statements  of  Sri  Manoj  Kumar  Gupta, Sri Bablu  Gupta, Sri  

Binod  Kumar  Gupta, Sri  Arabinda Prasad  Gupta,Sri  Arabinda 

Prasad, Sri  Satyanarayan Prasad, Sri Ashu  Dey, Sri  Bigen   Prasad, 

Sri  Rajen  Bhumij, Sri  Javed Siddiqui.   He also  collected  the  

names  of  the injured  persons.    

  
64)         P.W.19,  Dr. Sanat  Kumar  Dutta  has  deposed  that on  

06.01.07 when he was working as M & H.O at Civil  Hospital, Tinsukia  

and   on  that  day  he performed  Post mortem examination in 

connection with Tinsukia G.D.E  No. 215 dated  05.01.07 on the dead  

bodies :   

 
(i)   Jabed  Sekh,  25 years,  male, muslim,  

(ii)   Rajen  Bhumij, 36 years, male, Hindu, 

(iii) Bigon Prasad Gupta,  50 Yrs,  

(iv)  Ashu Dey, 32 years,  
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(v)  Satnarayan  Gupta, 30 years, male, Hindu, 

(vi)  Arbind  Kumar  Gupta 20 years, male, Hindu, 

(vii) Binod  Gupta 40 years, male, Hindu, 

(viii) Manuj  Kumar  Gupta 42 years, male, Hindu, 

(ix) Bablu  Gupta 36 years, male, Hindu. 

 
65)           On examination  Post  Mortem examination of  Jabed  

Sekh,  25 years,  male, muslim, PW.19 found  that the  death  was  

due  to  shock  and  haemorrhage  sustained  over  neck  vessels  

due  to  bullet  injury. Time  since  death   12  to 24 hours.  

Ext. 7 is  the  Post mortem  report and Ext. 7(1) is  the  signature  of  

PW.19.   

66)        On Post mortem examination on the dead  body  of one 

Rajen  Bhumij, 36 years, male, Hindu,  PW.19 had  found that the 

death  was  due  to  shock  and  haemorrhage resulting  from  the  

injuries  sustained    as  described.  Time  since  death   12  to 24 

hours.  

Ext. 10 is  the  Post mortem  report and Ext. 10(1) is  the  signature 

of PW.19.   

 

67)      On  Post mortem examination of dead  body  of one Bigon  

Prasad  Gupta,  50 Years,  male,  Hindu, the PW.19  found  that 

death  was  due  to shock  and  haemorrhage   resulting  from  the  

injuries sustained  in heart by  bullet  injury  as  described.  Time  

since  death   12  to 24 hours.  

Ext. 9 is  the  Post mortem  report and Ext. 9(1) is  the signature  of 

PW.19.  

 
68)         On  Post mortem examination of dead  body  of one Ashu  
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Dey, 32 years, male, Hindu  the PW.19 found   that the  death  was  

due  to  shock  &  haemorrhage   resulting  from  the  injury  

sustained as  described.  Time  since  death   12  to 24 hours.  

Ext. 10 is  the  Post mortem  report and Ext. 10(1) is  the signature  

of PW.19.  

 

69)         On  Post mortem examination on the dead  body  of  

Satnarayan  Gupta, 30 years, male, Hindu   the PW.19,      found  

that the  death  was  due  to  shock  and  haemorrhage  caused  by  

bullet  injury  of  heart. comma  resulting  from  the  injury of  brain  

matter  as    described.  Time  since  death   12  to 24 hours.  

Ext. 11 is  the  Post mortem  report and Ext. 11(1) is  the signature 

of PW.19. 

  

70)        On   Post mortem examination on the dead  body  of  one 

Arbind  Kumar  Gupta 20 years, male, Hindu       the PW.19 found   

that the  death  was  due  to shock and  haemorrhage   caused  by  

bullet   injury of  heart.    Time  since  death   12  to 24 hours.  

Ext. 12 is  the  Post mortem  report and Ext. 12(1) is  the signature  

of  PW.19.  

                      
71)      On  Post mortem examination on the dead  body  of Binod  

Gupta, 40 years, male, Hindu, the  PW.19 found   that the  death  

was  due  to shock and  haemorrhage   resulting  from  the  injury  

sustained  in  the  body  as  described.   Time  since  death   12  to 

24 hours.  

Ext. 13 is  the  Post mortem  report and Ext. 13(1) is  the signature  

of PW.19.   
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72)      On  Post mortem examination on the dead  body   of  Manuj  

Kumar  Gupta 42 years, male, Hindu    PW.19 found   that the  death  

was  due  to shock and  haemorrhage   resulting  from  the  injury  

sustained  in  the  body  as  described.   Time  since  death   12  to 

24 hours.   Ext. 14 is  the  Post mortem  report and Ext. 14(1) is  the 

signature  of  PW.19.  

 
73)        On  Post mortem examination on the dead  body    of  

Bablu Gupta,  36 years, male, Hindu,  the  PW.19 found   that the  

death  was  due  to comma produced  by  brain  matter  damage. 

Time  since  death   12  to 24 hours.   Ext. 15 is  the  Post mortem  

report and Ext. 15(1) is  the signature  of  PW.19.  

 
74)       P.W.20 who is  the Armourer at 2nd  APBN Head Quarter,  

Makum  deposed   that  he knows Hawildar Armourer, Sri Dilip  

Das(since  deceased).  On   10.07.08  the  then  Armourer, Sri Dilip 

had  examined  in  connection  with  Doomdooma P.S  case  11/07  

U/s. 302/34 IPC  r.w  sec. 25(1)(a)  Arms  Act  r.w  sec.   10/13 

U.A(P) Act. During  examination he  exhibited A  are  the factory  

made. AK-47  Rifle,  fire arm. Empty  cartridges. Ext. B  is  country 

made  serviceable,  9mm pistol  and it  has  capacity any  animal  

and human  being.   

 
75)      During Cross-Examination the  PW.20  that  there  is  no  

mention  how  and  in  what  condition, the  Material  Exhibits  were  

received  at  the  2nd  APBN, Makum. He cannot  say the  respective  

M.R  Nos.  of Item  no. 1  an Item  no. 2  of  Ext. 16.  

 
76)      P.W.21, Dr.   Nirod  Kumar  Borah    has  deposed  that on  
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08.04.07  when he was working as Sr. M & H.O, Civil  Hospital, 

Tinsukia, on  that  day  at  about 10:30 AM,  he  performed  Post 

Mortem  examination  on  the dead  body  of  Sri  Banta  Prasad, 

male, 70  years,   in  connection with  Doomdooma  P.S  case  no. 

11/07  U/s. 302/326/34 IPC r.w Sec. 25(1)(a)  of  Arms  Act r.w  sec. 

10/13 U.A(P) Act  and  on  examination  of   the   body he  opined  

that death  was due  to  multi organ  failure  as  a  result  of 

septicemia as  a squally  of  intestinal  injury.  Time since  death -  12 

to 24  hours.   

Ext. 16 is  the  Post mortem  report and Ext. 16(1) is  his signature.   
  
77)  From  perusal  of  the entire  evidence,  it  appears  that  

there  is  no  eye  witnesses  in  this  case. Rather,  police  seized 

empty  cartridge  of AK-47 Rifle,  one Country made  serviceable,  

9mm pistol  from  the  place  of  occurrence, but  to  whom  it  was  

seized  it  was  not  mentioned  in  the  seizure-list. Moreover,   the  

Responsible  person,  i.e.,  the  PW.17, Govt. Gaonburha   police  did  

not  record  his  statement who  was  the  responsible  person. 

  
78)        The  Investigating  officer  failed  to  give  proper  

direction   to  investigate  in  this  case by  holding  T.I.P  that   one  

of   the  witness  stated  that  six  persons  covered  their  faces  and  

none  of   the witnesses  identified  before   them    in  the  dock  

while  witnesses  were  examined  by  the   prosecution  side. The  

seized  mobile  and  Pistol  are  not produced  before    court   at  the  

time of  evidence and it is required  before   this  court  for  proper  

identification. Further  though  I.O  seized  the  Nokia  Mobile, no  

evidence collected  by  execution  of     C.D.R  nor  any  scientific  

investigation  upon  Nokia  Mobile.  No  steps   taken  by  I.O  in  the  
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regard.  Moreover  Police  failed  to  ascertain  the  ownership  of  

the  Pistol or in whose  name  it  is  at  the  time   of  incident. 

 
79)         I  have  perused  the  Post  Mortem  Reports which  

shows  that  the  persons  died    due  to  shock  and  haemorrhage   

resulting  from bullet  injury, due  to  comma  and due  to  multi 

organ  failure  as  a  result  of septicemia as  a squally  of  intestinal  

injury.   

 
80)        From  over  all  evidence  on  record  and  charge  framed  

against  the  accused  persons,  I  found  that  there  is  no  eye  

witness   in  this  case. None  of  the  Prosecution  witnesses  

supported  the  Prosecution  case. Though  one  or  two  witnesses   

knows  accused  Dhruba  and  Manash,  but  they did  not  have  any 

knowledge  who occurred  the  incident. 

 
81)         From  the  evidence  of  Prosecution  witnesses,  it  

appears  that   an  incident  took  place about  killing of  persons,  

i.e, murder  and  sustaining  grievous  injuries  by  several injured  

persons  which came  out  from  the  examination  of  prosecution  

witnesses,  but no   single  whisper  of  any  evidence  against  all 

the accused  persons. Rather,   no  circumstantial  evidence  came  

out for  conclusion for  a  decision  and there  is  no  linkage as 

stated  by  the  informant.  No evidence   is  found  against  them. 

 
82)         I have  no  alternative but I  arrived  at  a  decision  to   

conclude  that  there   is  no  specific  evidence  against  the  

accused persons  and   for  lack  of  evidence  and  on  benefit  of  

doubt  the  accused  could  not  be   convicted.  Hence,  the  accused 
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persons namely, 1) Sri  Lok  Bahadur  Thapa,  2) Sri Manash  

Duwara, 3) Sri Prabal  Neog, 4) Sri Abhijit  Roy, 5)  Sri Paresh  

Bhumij, 6) Sri Dhruba  Kujur  and  7) Sri  Tarun  Mahanta are 

acquitted  on  benefit  of  doubt  U/s. 326/302/34 IPC, R/W Sec. 

25(i)(a)/27 of  the   Arms  Act and set them at liberty forthwith. 

 
83)       The bail-bonds  stands  extended  for  6(six)  months  as 

per Section 437(A) of  Cr.P.C. 

  
84)      The seized articles  be  confiscated to  the State.   

 
85)       Send  a  copy  of  this  Judgment  to   the  Secretary,  

DLSA,  Tinsukia  for consideration  of  quantum  of  compensation  to  

the4  deceased/victim  of  this  case  as  per  Assam  Victim  

Compensation  Scheme,  2012  and  available    as  per  law. 

 
86)       The  case is  disposed of on  contest. 

 
87)        Given under my hand and seal of this Court on the 5th day 

of  July, 2022. 

 
     Dictated and corrected by me. 
 
 
 
        (J.K  Das)                                               (J.K  Das)                          
Addl. Sessions Judge-2(FTC),               Addl. Sessions Judge-2(FTC),          

Tinsukia.                                                Tinsukia.                                           
 

                         

   

 

 

 



45 

APPENDIX 

 

                                    LIST OF 
PROSECUTION/DEFENCE/COURT WITNESSES 

 
A. Prosecution: 

 

RANK NAME NATURE OF 
EVIDENCE 

(EYE WITNESS, POLICE 
WITNESS, 

EXPERT WITNESS, 
MEDICAL 

WITNESS, PANCH 
WITNESS, 

OTHER WITNESS) 

PW1 Sri  Gopal Das   

PW2 Sri  Prabin  Deka Informant 

PW 3  Sri    Amit Kumar Gupta  

PW 4  Smt.  Sarita  Gupta  

PW 5  Smt.  Sakuntala  Gupta  

PW 6  Smt.  Raj  Kumari  Devi     

PW 7  Sri Ashok  Gupta    

PW 8  Sri    Deva  Kumar  Barua  

PW 9  Md. Harun      

PW 10 Sri   Sandeep  Prasad  

PW11 Sri   Sanjoy Kumar Prasad  

PW12 Sri    Rashmi  Devi   

PW13 Sri   Santosh Kumar Gupta  

PW14 Sri  Radha  Kishan  Gupta  

PW15 Sri   Sri Babudhar  Deori                I.O. 

PW16 Sri    Utpal  Borah                I.O 

PW17 Sri    Ghitik  Gohain Govt.  Gaonburha 

PW18 Sri   Pradip Kumar Bora               I.O 

PW19 Dr.  Sanat  Kumar  Dutta     MEDICAL WITNESS 

PW20 Sri   Prakash  Tamang   EXPERT WITNESS 

PW21 Dr.   Nirod  Kumar  Borah        MEDICAL WITNESS 
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B. Defence Witnesses, if any: 

 

RANK NAME NATURE OF EVIDENCE 

(EYE WITNESS, POLICE 
WITNESS, 

EXPERT WITNESS, MEDICAL 
WITNESS, PANCH WITNESS, 

OTHER WITNESS) 

DW1 NA  

 
  
 
 
 
 

C. Court Witnesses, if any : 

 

RANK NAME NATURE OF EVIDENCE 
(EYE WITNESS, POLICE 

WITNESS, 
EXPERT WITNESS, MEDICAL 
WITNESS, PANCH WITNESS, 

OTHER WITNESS) 

CW1 Nil  
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LIST OF PROSECUTION/DEFENCE/COURT 
EXHIBITS 
 
(iv) Prosecution: 

 

Sr. 

No. 

Exhibit Number Description 

1 Exhibit P-1/PW.2 Ejahar 

2 Exhibit P-2/PW18 Seizure-lists   

3 Exhibit P-3/PW15 Seizure-list 

4 Exhibit P-4/PW15 Seizure-list 

5 Exhibit P-5/PW18 G.D  Entry no. 112  dated  

05.01.07 

6 Exhibit P-6/PW18 Sketch  map 

7 Exhibit P-7/PW19 Post  Mortem  Report  

8 Exhibit P-8/PW19 Post  Mortem  Report 

9 Exhibit P-9/PW19 Post  Mortem  Report  

10 Exhibit P-10/PW19 Post  Mortem  Report 

11 Exhibit P-11/PW19 Post  Mortem  Report  

12 Exhibit P-12/PW19 Post  Mortem  Report 

13 Exhibit P-13/PW19 Post  Mortem  Report  

14 Exhibit P-14/PW19 Post  Mortem  Report 

15 Exhibit P-15/PW19 Post  Mortem  Report 

16 ExhibitP-16/PW20 Armourer  Report 

17 ExhibitP-17/PW20 Forwarding 

    
     

(v) Defence :       

        

Sr. 

No. 

Exhibit 

Number 

Description 

1 Exhibit P-

1/PW 

Nil 
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(vi) Court Exhibits: 

 

Sr. 
No. 

Exhibit Number Description 

1 Exhibit C-/ Nil 

 
 
 
 

(vii) Material Objects: 

 

Sr. 

No. 

Exhibit Number 

 

Description 

1 MO1 Factory  made   AK-47   
Rifle, Empty  cartridge 

 

2 MO2 Country  made  serviceable  

9mm  pistol  

 
   

 

 

 
                                              (J.K  Das)                          
                                     Addl. Sessions Judge-2(FTC),       
                                               Tinsukia.                                                                                         

 
 


